
DearSir,

Pleasefindenclosedherewithanattachmentinwhichwehavefurnishedouropinion

ontheconsultationporposedbyyou.It'sourhumblerequesttoyou,pleasegothrough

itandsavetheLMOentity.I,SriSwapanRoyOperatorofM/SSWAPANROYwantto

putsomefactsoftheNewTariffOrder(NTO)toTRAIandtheGovernment.

OURHUMBLEEXPECTIONTOTRAI

OurhumbleappealtoyousavethisCableTV IndustryalongwithIncreaseinTax

RevenuetotheGovernment,since30-40%consumersarenotviewingtheCableTV

duetothecomplicatedprocessafterNTO implementationresultingindecreased

revenueofLMOsaswellGovt.

1)AsLMOwerequestTRAItointroduceanautomaticfinancialeco-system in

whichnostakeholderwillhavescopetofeelneglected,asystem whichmustbewin-

winforalltheinvolvedentity.

2)LMOsarethepioneerofthisindustrywhoservesdirectlythecustomersand

customers'aspirationsarereflectedthroughthem.Thissegmentofthechainmust

remainsatisfiedbythesystem financiallytoruntheshow.

3)So,TRAIisbeingurgedtoaugmenttheirrevenueeitherbyallowing65% of

totalbillofacustomerorbyallowingthem 100%oftotalNCFand70%oftotal20%

discountwhichnowBroadcastersnowallowfortheDPOs.TheLMOsmustgetRs.225

toRs.240persettopboxpermonthtoruntheirpartoftheshowsmoothly.Itshould

beensuredthatanLMOwith500STBscanearnnetrevenueatleastofRs.40,000/-

to45,000/-torunhisfamilysmoothly.



4)GSTshouldbereducedto10%to12%level.

5)DDFreeDishmustnotbeallowedtobroadcastanyprivatechannelsfreeof

charge.

6)RegulationsmustbeintroducedtoregulatetheOTT,IPTVplatforms,thereby

creatingalevelplayinggroundforallthestakeholders.

7)InabsenceoftheLMOs(lastmileoperators)inthecaseofDTHplatformsthe

lion’sshareoftheNCFremainsidleintheircofferwhichtheyonlyuseunethicallyto

attractcustomersandbluntthecompetitionfrom theMSOsandLMOsbyallowing

heftydiscounts.So alevelshouldbeintroducedandmarkedbeyondwhichany

stakeholdercannotallow anydiscountinanyform eitherincashorinkindsuchas

freeSetTopBoxorfreeWi-FirouterorfreeTVset.

WewanttoappealTRAItosavetheLMOsfrom beingextinctfrom thisverybusiness

ofcableTVentertainmentwhichtheymanagedtobuiltwithoutanyGovernmentor

privatesupport.LMOsarethemainsubstanceofthechainwhoservethecustomers

according to thevariousneedsofthecustomers,theyemploymanyworkersto

maintaintheservicewhichifcountedmaytouchseverallakhsheadsintotal.This

segmentofthechainmustbesavedevenfrom everypredatoryactivitiesinthename

ofcompetition.

Q1.Doyouagreethatflexibilityavailabletobroadcasterstogivediscountonsum ofa

-la-cartechannelsformingpartofbouquetshasbeenmisusedtopushtheirchannels

toconsumers?Pleasesuggestremedialmeasures.

Ans.No.BecausethismoveofBroadcastersenablesconsumerstoenjoymore

channels,increases consumers'ability to surfand selectto watch more



channels/programms.

Q2.Doyoufeelthatsomebroadcastersbyindulginginheavydiscountingofbouquets

bytakingadvantageofnon-implementationof15%capondiscount,havecreateda

non-levelfieldvis-a-visotherbroadcasters?

Ans.From thepointofviewofconsumersaswellasDPOs/LMOscreatinglevel

playingfieldamongBroadcastersisanon-issue.

Q3.Isthereaneedtoreintroduceacapondiscountonsum ofa-la-cartechannels

formingpartofbouquetswhileformingbouquetsbybroadcasters?Ifso,whatshould

beappropriatemethodologytoworkoutthepermissiblediscount?Whatshouldbe

valueofsuchdiscount?

Ans.Yes,thecapshouldbereintroducedanditshouldnotbe15%,whichshouldbe

nearerto25%ormaybe30% whilekeepinganeyethatBroadcasters'interest

toform ,toofferandtosaletheirbouquetsarenotadverselyaffected.

Q4.IsthereaneedtoreviewthecapondiscountpermissibletoDPOswhileforming

the bouquet? Ifso,whatshould be appropriate methodology to work outthe

permissiblediscount?Whatshouldbevalueofsuchdiscount?

Ans.Yes.Anymoveregardingdiscountandwhatsoevermustbereviewedbyallthe

stakeholdersgottogether.HereitisBroadcasters,MSOsandLMOs.The

meager20% discountwhichtheBroadcastersallow totheDPOsareheavily

insufficientand urgently needs to be reviewed upwardly.Particularly,the

discountpercentage/proportionallowedbyMSOswhichisreceivablebyLMOs

mustbeworkedoutandannouncedimmediatelybyTRAIitselfwithoutleaving

theissueonthemercyofthemightyMSOs.LMOsaretheentitytocarrythe

signalofMSOsandservetheconsumersattheend.AfterNTOnetincomeof

LMOsdecreasedheavilyandnow LMOsarecompelledbytooinsufficientnet

incometoreducetheirstrengthofemployeestocopeupwiththereduced



incomewhichisaffectingtheservicetotheconsumersadversely.

TheBroadcastersearnbothfrom networkssellingtheirchannels/bouquets

andfrom advertisementsusingtheDPO network.Buttheydonotshareany

portionoftheiradvertisementrevenuewithDPOs.So,theyshouldallow 70%

discounttotheDPOsstraightwaywithoutanyriderontheMRPofthechannels

/bouquets.

Further,LMOsmustbeallowedtoenjoy80% oftheabovementioned70%

discountonMRPofchannels/bouquetsasthealmightyMSOsnowarbitrarily

throw awaytoLMOsanythingbetween60% to65% ofRs.130/-for100FTA

channelsandonlyhalfofthe20%discountontheMRPofchannelswhichthe

BroadcastersallowtotheDPOsafterNTO.Theother15%discountwhichthe

MSOsreceive from theBroadcastersremainsintactwiththeMSOswhichthey

donotsharewiththeLMOsleavingtheLMOsinsufficientlyfed,adversely

affectingtheirabilitytoservetheconsumers.

Moreover,afterNTOthecapitalexpensesaswellasrecurringofficeexpenses

ofLMOsincreasedconsiderablytoprovidesatisfyingservicetotheconsumers.

So,the LMOs mustbe empowered by TRAIto getat80% ofRs.130/-

earmarked for 100 FTA channels and 80% of the 70% discountfrom

Broadcastersproposedintheearlierpara.

TheBroadcastersmustallow70%discountonMRPofchannels/bouquetsto

theDPOs.

Q5.Whatothermeasuresmaybetakentoensurethatunwantedchannelsarenot

pushedtotheconsumers?

Ans.Nochannelsisunwantedisthisworldaccordingtoourlonglongexperience

from theverybeginningofcableTVindustryin1990’swiththechannelCNN

showingtheGulfwar.

Consumers are exercising their choice in large numbers,change their



previouslyselectedchannelswhenevernecessarywithoutbeinghinderedatall.

Mostoftheconsumersarenotbeingforcedtoenjoythechannelsasperthe

choiceoftheLMOsand/orDPOs asinmanycasesaftertheinitiationofNTO,

LMOs were outnumbered by the consumers and severalsuch unwanted

incidentsoccurredattheofficeoftheLMOsforwhichtheLMOswerenotliable

atall.

Mostoftheconsumersarehappywiththesystem andsoitisTRAIitselfis

appropriatetosettheparametersandtowitch-hunttheunwantedchannels

andfixthoseaccordingly.

Q6.DoyouthinkthenumberofbouquetsbeingofferedbybroadcastersandDPOsto

subscribersistoolarge?Ifso,shouldthelimitonnumberofbouquetsbeprescribed

onthebasisofstate,region,targetmarket?

Ans.No,thenumberofbouquetsbeingofferedbyBroadcastersaswellasDPOsare

notlarge now.The scope ofconsumersto selectthe channels/bouquets

increasesaccordingtotheirpurchasepowerandneedwiththeincrementof

numberofbouquets.

Yes,thebouquetstobeofferedshouldsatisfythelinguisticandtargetmarket

necessity.Thosemustnotbeofferedaccordingtostate,regionetc.,andifdone

mayleadtoinstigateprovincialism

Q7.Whatshouldbethemethodologytolimitnumberofbouquetswhichcanbe

offeredbybroadcastersandDPOs?

Ans.Noneedtolimitthenumberofbouquetswhichifdonecanlimittheconsumers

abilitytochoice.

Q8.Doyouagreethatpriceofindividualchannelsinabouquetgethedgedwhile



optingforabouquetbysubscribers?Ifso,whatcorrectivemeasuresdoyousuggest?

Ans.Yes,ithasgothedgedalready.

Reintroductionofcaptoatleast25%onA-la-cartepricewhileinsertingintoa

bouquetwillmakethepictureclearer.

Q9.DoestheceilingofRs.19/-onMRPofaa-la-cartechanneltobepartofa

bouquetneedtobereviewed?Ifso,whatshouldbetheceilingforthesameandwhy?

Ans.Yes,reviewshouldbedoneanditshouldbecategorizedaccordingtothepower

ofcontentsthatdelivers.

Q10.Howwelltheconsumerinterestshavebeenservedbytheprovisionsinthenew

regime which allows the Broadcasters/Distributors to offer bouquets to the

subscribers?

Ans.AfterNTOConsumersnowhavethelibertytoenjoy,surfandselectmore

Channelsinrelativelylesspricewhichmanyofthem couldnotaffordtoenjoyin

A-la-cartebasisifbouquetswerenotintroducedbytheBroadcastersandthe

MSOs.

Q11.How thisprovisionhasaffectedtheabilityandfreedom ofthesubscribersto

chooseTVchannelsoftheirchoice?

Ans.Subscribers'abilityandfreedom tochoicehavenotbeenaffectedonthe

contraryitisincreased.Wehavemanyexamplestoshowthatlargenumberof

subscribersatfirstmadetheirchoiceonA-la-cartebasisinthemonthsofFeb

andMarch'19andconvertedtoBroadcasters'bouquetsorMSO packageby

themselveslaterinthemonthofApril,May'19afterthosewereavailablefor

choicewithoutanypressureorprovocation.



Q12.Do you feelthe provision permitting the broadcasters/Distributorsto offer

bouquetstosubscribersbereviewedandhowwillthatimpactsubscriberchoice?

Ans.Noreviewisneeded.IfpermissiontoofferbouquetbyBroadcasters/DPOs

iswithdrawnthelibertytoselectaspertheirchoiceofconsumerswillaffected.

Moreover,theMSOswhodonotofferanypackageoftheirown orprovide

minimum logicallysufficientnumberofbouquetsforitssubscribersmustbe

mandated to offersuch to increase the scope to selectthe appropriate

bouquet/packagebytheconsumers.

Q13.Howwholeprocessofselectionofchannelsbyconsumerscanbesimplifiedto

facilitateeasy,informedchoice?

Ans.Processofselectioncanbemadesimplifiedbythefollowingways:

a)A-la-carteratesofeverypaychannelsmustbeshownonTVscreen.

b)FTAchannelsmustbeshownonTVscreen.

c)Broadcasters'bouquetrateswiththenamesofeveryindividualchannelin

everybouquetmustbeshownonTVscreen.

d)DPOpackagerateswitheveryindividualchannelnamecomprisinga

particularpackagemustbeshownonTVscreen.

e)The(firstslab)priceofRs.130/-(excludingGST)for100FTAchannelsmust

beshownonTVscreen.

f)ThenextRs.20/-foreverybunchof25channels(upto)mustbeclearly

explainedonTVscreen.

Actually,inthebusylifeofconsumers,heorshemaybeilliterateorliterate,

wellinformed,misinformed orleastinformed TV broadcasting helpsthem

muchtomakethemselveswellinformed,whichtheyrelyandquicklygraspand

ithelpstotakequickinformeddecisionbythem inanycaseotherthancableTV.

Similarly,inthecaseofcableTValsoiftherecommendationsaspertheabove

13(a),13(b),13(c),13(d),13(e)and13(f)areimplementednoconsumerwill



havethescopetocomplainaboutmisinformationorleastinformationandthat

willleadtoinformed,quickandgenerousselectionbyconsumers.

Q14.ShouldregulatoryprovisionsenablediscountinNCFandDRPformultipleTVina

home?

Ans.AnydiscountifTRAIwantstomakeavailableformultipleTVinahomemust

keepthefollowingpoints(boneofcontention)whiledecidingthat:

a) Nowintheeraof5thgenerationtechnologicaladvancementeveryTVset

in ahomeneedsequaland separateattention and investmentunlike

analogerawhichnowinvolveseverythingseparateforeachTVsetsuchas

SetTopBox,separatecoaxial/fibre,separateaccessoriesoutside/inside

thehome,necessaryproperopticalpower.So,thecostinvolvedtoconnect

aTVsethasbeenincreasedmanyfoldovertheyearsalongwithinflation

andthislastmileconnectionisdoneonlybytheLMOsandbearthecost

describedabovesinglehandedlywhichisnotsharedbytheothertwo

stakeholders i.e.MSOs and Broadcasters.The costofservice after

installation such as complain attendance,replacing SetTop Boxes if

necessary,eveneducatetheconsumershowtochangethemodefrom TV

toAvbyusingTVremoteandeachandeveryservicerelatedwithcableTV

renderedonlybytheLMOs.

b)OnthecontraryastheBroadcastersand/orMSOsdonotincuranyexpense

relatedwiththelastmileconnectivity,theirexpenseandinvestmentdonot

increasetoconnectanyextraTVsetinamultiTVhomeoranywhere. The

BroadcastersonlyinvestinmakingcontentsandmakerevenueandMSOsonly

investinprovidingsignalatasinglepointandmaintainthatonlytotheofficeof

theLMOsandearn.Thustheyonlyenjoygraduallyinflatednetincome.

So,anydiscountinvolvingmultiTVsetsinahomemustnotbemadefrom

LMOsnetincome.Ifdoneitwilladverselyeffectthedirectservicetotheend



consumers.

Q15.IsthereaneedtofixthecaponNCFfor2ndandsubsequentTVconnectionsina

homeinmulti-TV scenario?Ifyes,whatshouldbethecap?Pleaseprovideyour

suggestionswithjustification.

Ans.TheanswerissameasquestionNo.14.

Q16.WhetherbroadcastersmayalsobeallowedtoofferdifferentMRPforamulti-

homeTVconnection?Ifyes,isittechnicallyfeasibleforbroadcastertoidentifymulti

TVconnectionhome?

Ans.Broadcastersmustbemadecompelledtoofferdiscountonlyfrom theirshare

ofpieincaseofmultiTVconnectionsaswellassingleTVconnectionina

homeunitasthereisnoadditionalexpenseburdentoincurbythem.

Moreover,MSOsalso shouldbemandatedtoprovidediscountformultiTV

connectionsinahomeasbecauselikeBroadcasterstheydonothavetoincur

anyadditionalcostinvolvedtoconnectanyextraTVsetinanywaywhatsoever

asdescribedearlier.

"Ifthereisawillthereisaway".Sothetechniqueaboutthefeasibilityforthe

BroadcasterstoidentifymultiTVconnectionhomescanbemadeifthethree

stakeholdersheresittogetherandtrytofindoutwaystopreciselyimplementit.

Q17.WhetherDistributorsshouldbemandatedtoprovidechoiceofchannelsforeach

TVseparatelyinMultiTVconnectionhome?

Ans.Actually,thescopeofchoiceofchannels/bouquetsforeachTVsetseparatelyin

amultiTVconnectionhomealreadyprevailsthereforconsumersnowinthissystem

afterNTOisimplemented.

Q18. Howshouldalongterm subscriptionbedefined?

Ans.Thelongterm subscriptionshouldbedefinedasfollows:



a)Startingonlyfortheperiodofminimum 6months(Sixmonths)subscription

chargespaid.

b)Subscriptionchargespaidforoneyearandbeyond.

Q19.IsthereaneedtoallowDPOtoofferdiscountsonLongterm subscriptions?If

yes,shoulditbelimitedtoNCFonlyoritcouldbeonDRPalso?Shouldanycapbe

prescribedwhilegivingdiscountonlongterm subscriptions?

Ans.DPOsshouldalwaysbeallowedtoofferdiscountonlongterm subscription.

NCFshouldbesavedandunharmedanditistobemadeavailableonlyfrom

DRP.

Yes,thereshouldbecapinrenderinglongterm subscriptiondiscount.

Q20.WhetherBroadcastersalsobeallowedtoofferdiscountonMRPforlongterm

subscriptions?

Ans.Yes,itmustbemademandatoryforBroadcasterstoofferdiscountonlong

term subscription,butwithacapanditshouldbeuniform forallplatformssuch

ascableTV,DTH,OTT,IPTVetc.

Q21.Isthefreedom ofplacementofchannelson EPG availableto DPOsbeing

misused to askforplacementfees?Ifso,how thisproblem can be addressed

particularlybyregulatingplacementofchannelsonEPG?

Ans.No,thefreedom ofplacementofchannelsonEPGavailabletoDPOsand

askingforplacementfeesiscorrectasitprovidesscopeforeverychanneltobe

placed according to theeffectivedemand to placeitselfbyBroadcasters.

OtherwiseonceachannelgetsapositionatthemostdesiredpositiononEPG

orvice verse can lose its chance to change thatposition leaving them

compelledtoacceptasperthewhimsofMSOs.

PlacementfeesmustbeannouncedbyMSOstoalltheBroadcastersforeach



andeverypositiononEPGandthusfair,uniformityforaprefixedpositionof

placementonEPGmustbedefinedandannouncedbyMSOs.

Theremaybeavariationofplacementfees,itmaybehighforaneasilytunable

positionandviseverse.

EveryMSOmustbemandatedtoprefixtheirfeesforeachandeverypositionof

placementonEPGandtoannouncethattoeveryBroadcasterandthusonlythis

problem canbeeffectivelyaddressed.

Q22.HowthechannelsshouldbelistedintheElectronicProgram Guide(EPG)?

Ans.Tobelistedalphabetically.

Q23.Whetherdistributorsshouldalsobepermittedtoofferpromotionalschemeson

NCF,DRPofthechannelsandbouquetofthechannels?

Ans.AnyschemeinvolvingNCFornetrevenuewillharm theLMOs.Itcanbe

allowed provided the MSOs take the LMOs in fold,make them informed,

acknowledgedandtaketheconsentofLMOsbeforehand.

Q24.Incasedistributorsaretobepermitted,whatshouldbethemaximum timeperiod

ofsuchschemes?Howmuchfrequencyshouldbeallowedinacalendaryear?

Ans.Maximum timeperiodforsuchschemesshouldbeforthreemonthsperiod.It

shouldbeallowedonlyonceinayearifreallynecessaryafterconsultationwith

theLMOs.

Q25.Whatsafeguardsshouldbeprovidedsothatconsumersarenottrappedunder

suchschemesandtheirinterestsareprotected?

Ans.ConsumersmustbeinformedthoroughlybytheMSOsandLCOs

beforehand.



Thereshouldbeclearandwelldefinedprovisions,rulesandexitlaws,termsso

thatconsumerscaneffectivelyoptoutofsuchschemewithoutbeingunharmed

financially.

Q26.WhetherDPOsshouldbeallowedtohavevariableNCFfordifferentregions?How

theregionsshouldbecategorizedforthepurposeofNCF?

Ans.No,DPOsshouldnotbeallowedtochargevariableNCFfordifferentregion

astheinvestmentpatternandvolume,costandexpensesareequalthroughout

India.

Noplatform,medium whetheritisthroughwireorwirelesssuchasDTH,OTT

orIPTVshouldbeallowedtodosoaffectingthecompetitivenessamong

thecontenders.

Q27.Inview ofthefactthatDPOsareofferingmoreFTA channelswithoutany

additionalNCF,shouldthelimitofonehundredchannelsintheprescribedNCFofRs.

130/-tobeincreased?Ifso,howmanychannelsshouldbepermittedintheNCFcap

ofRs130/-?

Ans.ExistingRs.130/-for100FTAchannelsisok.Nopaychannelshouldbe

includedinthatbouquetof100channelsexceptFTAchannels.AdditionalNCF

ofRs.20/-forevery25channelsshouldbemaintained.

Q28.Whether25 DD mandatorychannels be overand above the One hundred

channelspermittedintheNCFofRs.130/-?

Ans.Noassorted25DDchannelsshouldbeincludedwithinthelimitofthe100

FTAchannels.

Q29.In case ofRecommendation to be made to the MIB in this regard,what

recommendationsshouldbemadeformandatory25channelssothatpurposeofthe



Governmenttoensurereachabilityofthesechannelstomassesisalsoservedwithout

anyadditionalburdenontheconsumers?

Ans.DDchannelsarealreadywithinthelimitof100FTAchannels.InfactallDD

channelsexcept3to4channelsforGovt.OfIndiabroadcastingnecessary

information,announcementandcontentshouldbetreatedatparasprivatefree

toairchannels.AlltheDDchannelsmustnotcompulsorilybefedwithevery

nookandcornerofIndia.AsofnowsayforexampleTamilpeoplearebeingfed

withBengalichannelsandviseverseshouldnotbedoneanyway.

Q30.Stakeholdersmayalsoprovidetheircommentsonanyotherissuerelevanttothe

presentconsultation.

Ans. #Necessityisthemotherofinvention#

In1990we,someoftheunemployedyouthsofIndiainquestofbeingemployed,

to earn livelihood started the cable TV service with single VCR channel

connectingneighborhoodhomeswithCo-axialcableandinthelatterhalfof

1990theGulfWarstartedandwestartedinjectingtheCNNchannelintoour

networkthroughDishAntennatoshow ourviewerstheGulfWarbeamedby

CNN.ThiswasthestoryofstartingthiscableTVservicealmostalloverIndia

bycableTVoperators,whom werecognisetodayasLMOsandthisinitiative

broughttherevolutionintheTelevisioninfotainmentindustry.Afterwardsdays

gonebyandcableTVoperatorsconnectedthousandsofhomeseverydaylike

disciplined,orchestratedstrong armyofantswhichresultedinmillionsof

connectedtodayasweseenow in2019when'NTO'initiated.Thiswasthe

successstoryofthissegmentofinfo-entertainmentinIndia.



ThencametheMSOsin1993-94withbiggermoneypowerwithlargernumber

of

channelsandcableTvoperatorsstartedtoconnectthemselveswithMSOsto

renderbetterandupgradedservicetothesubscribers/viewers.

ThentheDTHcompaniesemergedtotapthepotentialityofwealthgeneration

ofthissegmentconnectingviewersdirectlybyeliminatingthemiddleentities

whom werecognisenowasMSOsandLMOs.

Uptothispointthestorywasmoreorlesssmoothandok.Nowatthispointof

thestoryin2018-19likeboltfrom thebluetwothingsenteronthestage,one

isinitiationofNTObyTRAIandtheotherisJIOTV.

a)TheBroadcastersarehappiestgetting80% onMRPoftheirchannelsand

withtheiradvertisementrevenuegettingunharmed.

b)MSOsarehappiermultifoldenlargedrevenue.

c)DTHcompaniesarealsohappyhavingmoreconnectivityshiftedfrom cable

TV dueto thetremendous chaoticsituationthatemergedinintroductory

transitionalperiodtoNTO,whichstartedwithoutproperinfrastructureinthe

monthsofFebruary'19toMay'19resultinginirritabilityofviewersandshifting

theconnectivitytoDTHtofindsolace.Butbeforethattimenoundulationwas

there,everythingwascalm andquiet.

d)ButtheLMOsareunhappyastheyarethemostaffected,astheirshareof

revenuecamedrasticallydown50% to55% perconnectivityincomparisonto

theperiodbeforeimplementationofNTOwithwhichtheywerehabituatedfor

longtimebeforeNTOandmoreovertheirrevenuewentdownfurtherduetothe



rampantshiftingofviewerstotheDTH platform alongwithincreasedoffice

expenseswhichnaturallyaggravatedtheirunhappiness.Manyofthem feelthe

introductionofNTOmadetheirselfcreatedbusinessfinanciallyunviablethus

willthrow them outofthebusiness.Manyofthem areonthevergeofshut

down.

e)Thelastentityisviewers/consumers.Manyofthem arenothappyforvarious

reasons.Amongthereasonsthemostimportantispricehike.BeforeNTOthey

werehabitualofgettingenormousnumberofchannelswhichgavethem liberty

tosurfandselectanychannelaspertheirwishatanypointoftime.Theyare

nowafterNTOcomplainingofhavinglessernumberofchannelsincomparison

topre-NTOperiodwiththesameprice.

Intheyear2007TRAIintroducedCASregimeforcableTVanddecidedthatthe

LMOswereentitledtogetRs.77/-andyearly7%increaseofNCFtoovercome

inflationaryeffectexclusively withwhichtheycouldmanagetheiraffairs

smoothly.Butin2019theLMOsastoundedtoseethatTRAIdidnotallowed

thatamountalsowhichtheyhadfixedforLMOsin2007evenaftersomany

yearsgoneandhadnotfixedanythingexclusivelyforthem leavingthem to

lurchto collecttheirlegitimateshareofrevenueaftercontesting withthe

mightyMSOs.

AnLMOwith500settopboxes(numerousnumberofLMOsarethereinthis

categoryinIndia)mustearnanetrevenueofRs.40,000/-to45,000/-tocarry

his/herdutytohisfamilyconsistingsixpersons(he,hiswifeandtwochildren,

hisparents).NowafterimplementationofNTOtheseLMOsarenowherenear

thisfigureofnetincomeandifthissituationcontinuestheywillnaturallybe



thrownawayfrom thisbusinesswhichtheypioneeredin1990s.

So,asanLMOIwanttorequestTRAItokeeptheNCFpartofthetotalpicture

unharmedwhichisthebreadandbutteroftheLMOsandLMOsmustbeentitled

by TRAIitselfto enjoy 100% NCF oratleast65% oftotalbillofa

customer/subscriberexcludingGST.toovercomethefinancialcrisisofthe

LMOs.

AnotherboneofcontentionishighrateofGST.Itshouldbereduced.

Anyprivatechannelsshouldnotbeallowedtobebroadcastedon#DDFree

Dish# freelywithoutanytariff.IfallowedfurtheritmakestheLMOspractically

useless,snatchestheminimum revenueoftheLMOsandGovt.Revenueisalso

compromised.SoonlyfreeDDchannelsshouldbeallowedtobebroadcastedin

"DDFreeDish"platform freelywithoutanytariff.

Broadcastersshouldbeconsultedandadvisedtointroduceafew premium

nichechannelswithexclusivecontentsinHDversionwhichwillnotcarryany

advertisementwhatsoever.

OTT/IPTVserviceplatformsmanyofwhichareoriginatedoutsideIndiamust

bebroughtintotheregulatoryfoldofTRAIafterdueprocessofconsultation

andevaluationofitsadverseeffectontheindustryandtheymustbemandated

tocomplywiththenecessaryGovt.taxstructure.

WewanttoappealTRAItosavetheLMOsfrom beingextinctfrom thisvery

businessofcableTVentertainmentwhichtheymanagedtobuiltwithoutany

Governmentorprivatesupport.LMOsarethemainsubstanceofthechainwho

servesthecustomersaccordingtothevariousneedsofthecustomers,they



employmanyworkerstomaintaintheservicewhichifcountedmaytouch

severallakhsheadsintotal.Thissegmentofthechainmustbesavedeven

from everypredatoryactivityinthenameofcompetition.
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